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Turning up the heat

Winter is around the corner but a powerful El Nino threatens to addle
the run-up to it. In the meantime, activists are lobbying for the NHRC to
recognise heat as a human rights issue. Moumita Chaudhuri reports

1n May, when the tem-

perature in Delhi shot

to over 42°Celsius and

surface temperatures

in some locations re-
corded 55°Celsius, we decid-
ed to involve the community
in creating evidence of how
heat was impacting them,”
says Avinash Chanchal, who
is the deputy programme di-
Tector (campaigns) at Green-
peace, South Asia. He contin-
ues, “This is a pilot project.
Journaling-based research
has happened before in so-
cial science research but not
in heat studies.”

The idea was to record
community experiences in-
stead of clinical reports of
heat study. Says Chanchal,
“There are thousands of
reports but no stories, no
first-hand accounts of how
people living in informal set-
tlements cope. We are talking
about places with no proper
ventilation or those with tin
roofs, or where four or more
people live in one room. ..”

This initiative gave birth
to the Garmi Khata project.

Chanchal and his team
selected 40 households — 30
from informal settlements
and the rest from mid-
dle-class neighbourhoods
of Delhi. Participants were
street vendors, waste pick-
ers, gig workers, home-based
workers, domestic helpers,
students and elderly per-
sons. They were given regis-
ters with questions written
in Hindi and asked to write
about their days and nights
in these.

The entries followed a dia-
ry-based template. Accounts
of disturbed sleep, skipped
meals, income lost to heat,
children kept home from
school and health symptoms
that never make it into a
hospital record. They alsore-
corded how many women do
not drink water at night even
in extreme heat onlv because
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CODE YELLOW: (Top) Garmi khatas; thermal image of a
vegetable vendor in Delhi taken this summer. The yellow
and orange areas indicate thermal stress points, while the
purple indicates relatively cooler areas

they do not have access to se-
cure washrooms. The period
recorded was May to July.
Chanchal shares with
The Telegraph some of
the entries. One of them by
a 16-year-old student from
Sunder Nagri reads, “My fa-
ther works in a textile facto-

ry as a tailor. When [ visited
his factory to pick up some
raw materials, I was shocked.
The entire room was as hot
as a furnace. There was an
unbearable smell of clothes
in the air. T covered my nose
with a dupatta. My Abbu and
other workers were at work

at their sewingmachines and
drenched in sweat.”

On another day she
wrote, “We live on the fourth
floor. My mother comes up
with her own solutions to
cool the room. At night, she
fetches cold water from the
freezer, mops the floor with it
and then she lies down on it
without any bedding.”

Arshi Quereshi, 19, lives
with her parents and three
siblings in a two-storey house
in northeast Delhi. She is a
college student. Her jottings
read thus, “We have only one
room filled with things and
the kitchen is in the same
space. When my sister starts
cooking, she switches the fan
off. The moment it is turned
off, everyone in the house
runs out, like ants.”

Raja, 22, a vegetable seller
by day and an undergrad-
uate student at night, puts
up his tomato cart at Shani
Bazar in northeast Delhi.
Heat notwithstanding, he
studies for two to three hours
at night. He manages the to-
mato cart his brother sets up
at 8am. They are at work all
day. He writes, “Despite the
exhaustion, sleep does not
come easily in Delhi heat.”

He likes to go to the ter-
race and turn on the cooler.
But the physical discom-
fort is not the hardest part

of surviving extreme heat.
The biggest loss is econom-
ic. Raja explains, “Tomatoes
soften and spoil much faster
in summer.” So he and his
brother buy 40 to 50 kilos less
stock than usual.

“The sufferings these
residents document are not
merely climate impacts.
They highlight the violation
of afundamental right,” says
Chanchal

nce the NGO had col-

lected 40 garmi kha-

fas, they submitted
them to the National Human
Rights Commission of India
or NHRC along with a formal
letter. Says Chanchal, “The
government must legally
mandate ‘heat action plans’
and strengrhen social pro-
tection for informal workers
through heat risk insur-
ance and compensation for
heat-related income loss. We
also need greater investment
in community cooling infra-
structure,” he adds.

The khatas were backed
hy supporting documents
like electricity and medical
bills, medical records, in-
come records, basically evi-
dence of both the cost of cop-
ing with heat and the health
and financial harm it causes.

This August, the minis-
try of home affairs added
heatwaves and lightning to
the existing list of 12 natural
disasters, following recom-
mendations from the 16th Fi-
nance Commission. “Recog-
nising heatwaves as anation-
al disaster means heat action
plans will now have access to
disaster management fund-
ing,” says Chanchal.

Now that the khatas are
with the NHRC, the stories
from them are being used for
storvtelling and performanc-
es In programmes organised
by the Greenpeace. Says
Chanchal, “This initiative is
called Garmi Nama.”
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NHRC registers case after

Tesidents complain against

WTE plants in Kodungaiyur

The Hindu Bureau
CHENNAI

The National Human
Rights Commission (NHRC)
has filed a case following
complaints by residents
against the proposed
waste-to-energy (WTE)
plants in Kodungaiyur in
North Chennai.

Federation of North
Chennal Residents” Wel-
fare Associations president
T.K. Shanmugham said the
struggle against WTE
plants will continue in the
city.

The complaints were
based on the research con-
ducted by Mohan, of the
Foundation for Friendly
Environment and Medical
Awareness and Madhuvan-
thi, on the impact of WTE
incineration in  north
Chennai.

Residents point out that
the State government and
the Greater Chennai Cor-
poration (GCC) plan to set
up WTE plants in low-in-
come neighbourhoods
with a sizeable number of
socially disadvantaged
sections.

Pointing to a document-
ed global pattern of locat-
ing waste-to-energy incin-
erators in neighbourhoods
predominantly inhabited
by low-income groups, in-
digenous people, and other
oppressed communities,
the residents complained
that the proposal had been
made despite them holding
a series of protests.

While the primary sur-
vey did not collect caste da-
ta from the respondents,
an analysis of the 2011 Cen-
sus ward-level data by envi-
ronmental researcher Ni-
tyanand Jayaraman
showed that the Scheduled
Castes accounted for 23.8%
of the population in wards
surrounding the Kodungai-
yur dump yard, significant-

Once the dump yard at Perungudi is shut, waste from all GCC zones

will be brought to Kedungaiyur for incineration. B. JOTHI RAMALINGAM

ly above the city-wide aver-
age of 16.8%.

Class dimension

There is also a class dimen-
sion that is more discerni-
ble in the case of Chennai,
the complaint said. Chen-
nai has two dump yards,
Perungudi in the south,
serving Zones 9 to 15, and
Kodungaiyur in the north,
serving Zones | to 8. Ho-
wever, the Perungudi
dump yard is being fast-
tracked for closure be-
cause, as the GCC's own
Clean Air Action Plan
(2022) states, “many presti-
gious commercial infras-
tructures were established
within two km of the peri-
phery”, referring to the IT
corridor.

Due to the proposed clo-
sure of the dump yard in
Perungudi, the Kodungaiy-
ur site, which is part of a
400-acre marshland, has
now been earmarked to re-
ceive waste from all the 15
GCC zones and host a new
mega incinerator capable
of burning 2,100 tonnes of
waste a day.

According to the study,
48% of the respondents in
the area report spending
above ¥1,000 per month
on medical treatment. This
is a significant sum consi-
dering the north Chennai
demography, which com-

prises a high concentration
of working-class Scheduled
Caste and Other Backward
Caste communities with no
equivalent political lever-
age.

The residents have de-
manded that the GCC per-
manently shut down the 50
Metric Tonnes Per Day in-
cinerator, take immediate
steps to remediate the Ko-
dungaiyur dump yard, can-
cel all new WTE incinera-
tor proposals across Tamil
Nadu, including those for a
2,100-tonnes incinerator in
Kodungaiyur, a 1,500-
tonnes incinerator in Tam-
baram, and the Coimba-
tore incinerator committed
by the previous govern-
ment.

The NHRC is expected to
carry out an independent
comprehensive impact as-
sessment covering human
rights, community health,
environmental, and socio-
economic impacts of all the
existing and proposed
WTE facilities in Tamil Na-
du, with meaningful com-
munity participation and
public disclosure, and en-
sure immediate, and fair
remedy for communities
living in the vicinity of
waste incinerators in Tamil
Nadu, especially eight af-
fected  neighbourhoods
surveyed around Kodun-
gaiyur.
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NHRC registers case after residents complain against WTE plants in Kodungaiyur

Published - October 18, 2026 05:30 am IST - CHENNAI

The Hindu Bureau

The National Human Rights Commission (NHRC) has filed a case following complaints by residents against the
proposed waste-to-energy (WTE) plants in Kodungaiyur in North Chennai.

Federation of North Chennal Residents' Welfare Associations president T.K. Shanmugham said the struggle
against WTE plants will continue in the city.

The complaints were based on the research conducted by Mohan, of the Foundation for Friendly Environment and
Medical Awareness and Madhuvanthi, on the impact of WTE incineration in north Chennai.

Residents point out that the State government and the Greater Chennai Corporation (GCC) plan to set up WTE
plants in low-income neighbourhoods with a sizeable number of socially disadvantaged sections.

Pointing to a documented global pattern of locating waste-to-energy incinerators in neighbourhoods
predominantly inhabited by low-income groups, indigenous people, and other oppressed communities, the
residents complained that the proposal had been made despite them holding a series of protests.[J

While the primary survey did not collect caste data from the respondents, an analysis of the 2011 Census ward-
level data by environmental researcher Nityanand Jayaraman showed that the Scheduled Castes accounted for
23.8% of the population in wards surrounding the Kodungaiyur dump yard, significantly above the city-wide
average of 16.8%.

Class dimension

There is also a class dimension that is more discernible in the case of Chennai, the complaint said. Chennai has
two dump yards, Perungudi in the south, serving Zones 9 to 15, and Kodungaiyur in the north, serving Zones 1 to
8. However, the Perungudi dump yard is being fast-tracked for closure because, as the GCC's own Clean Air Action
Plan (2022) states, “many prestigious commercial infrastructures were established within two km of the
periphery”, referring to the IT corridor.

Due to the proposed closure of the dump yard in Perungudi, the Kodungaiyur site, which is part of a 400-acre
marshland, has now been earmarked to receive waste from all the 15 GCC zones and host a new mega incinerator
capable of burning 2,100 tonnes of waste a day.O

According to the study, 48% of the respondents in the area report spending above ¥1,000 per month on medical
treatment. This is a significant sum considering the north Chennai demography, which comprises a high
concentration of working-class Scheduled Caste and Other Backward Caste communities with no equivalent
political leverage.

The residents have demanded that the GCC permanently shut down the 50 Metric Tonnes Per Day incinerator,
take immediate steps to remediate the Kodungaiyur dump yard, cancel all new WTE incinerator proposals across
Tamil Nadu, including those for a 2,100-tonnes incinerator in Kodungaiyur, a 1,500-tonnes incinerator in
Tambaram, and the Coimbatore incinerator committed by the previous government.

The NHRC is expected to carry out an independent comprehensive impact assessment covering human rights,
community health, environmental, and socio-economic impacts of all the existing and proposed WTE facilities in
Tamil Nadu, with meaningful community participation and public disclosure, and ensure immediate, and fair
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remedy for communities living in the vicinity of waste incinerators in Tamil Nadu, especially eight affected
neighbourhoods surveyed around Kodungaiyur.
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NHRC: Who will keep the keeper?

The Sub-Committee on Accreditation of the Global Alliance of National Human Rights Institutions (GANHRI) will
decide whether the NHRC keeps the ‘A’ status it has held since 1999.

NHRC | E Vijay Anand | Published on: 17 Oct 2026, 5:57 pm

5 min read

On October 12, as the National Human Rights Commission (NHRC) marked its 33rd Foundation Day. Its
Chairperson, Justice V Ramasubramanian, described the office of the Chief Justice of India as one put to an agni
pariksha (trial by fire) every minute, and “not necessarily by sacred souls”.

Chief Justice Surya Kant offered a line that deserves to outlive the occasion: if the Constitution is the promise, the
Commission is one of its keepers.

Itis a fine line. It also raises an uncomfortable question. Who ensures that the keeper is fit to keep?

The question is not academic. Between November 9 and 20, the Sub-Committee on Accreditation of the Global
Alliance of National Human Rights Institutions (GANHRI) will decide whether the NHRC keeps the ‘A’ status it has
held since 1999. In 2025, the Sub-Committee recommended a downgrade to ‘B’. The Commission’s challenge was
rejected in December. The concerns on record are familiar: an opaque appointment process, thin pluralism and
gender representation, the government’s power to post a senior civil servant as Secretary-General and police
officers investigating complaints against the police. The Commission is entitled to answer each of these. But the
answer will be judged by reform, not rhetoric.

What would a downgrade cost?

It would not trigger sanctions or touch trade. Its price is voice and standing. An ‘A-status institution may speak in
its own right at the UN Human Rights Council and take full part in GANHRI, with the right to vote and hold office.
A ‘B'-status institution may attend, but largely as an observer. The grade measures the independence of an
institution, not the human rights record of a nation. Abroad, however, it will be read as both. The world’s most
populous democracy, which rightly seeks a seat at the high table, would find its national rights institution seated
at the side. Critics would cite it in every forum and each time an Indian diplomat defended the country’s record,
the downgrade would be the first footnote in the reply.

Strip away the Geneva vocabulary and the stakes are simple. Picture a daily-wage labourer who returns injured
from a police station in a district town. His family cannot afford a lawyer and is hundreds of kilometres from the
nearest High Court. What it can do is send a complaint to a human rights commission. For that family, the
commission is the Constitution in working clothes. If no investigator is free for months, if a member’s post lies
vacant, or if a recommendation of compensation gathers dust in a departmental file, Article 21 has been
promised but not delivered.

The Protection of Human Rights Act, 1993 is more ambitious than its reputation. The Commission may inquire on
its own motion, visit jails, intervene in court proceedings and, under Section 18, recommend compensation and
prosecution or approach the Supreme Court or a High Court. Governments must report the action taken within a
month. Yet, two weaknesses run through the statute.

The first is money. Under Section 32, the Commission receives such sums by way of grants as the Central
government “may think fit”. An institution whose task is to scrutinise the executive is funded at the executive's
discretion. That is precisely the vulnerability the UN's Paris Principles warn against. The same pattern governs
leadership: Section 11 requires the Central government to make available an officer of the rank of Secretary to the
Government of India as the Commission’s Secretary-General, who under Section 3(4) is its Chief Executive Officer.
The chief executive of the watchdog is, in effect, on loan from those it watches.

The second is follow-through. A recommendation is not a decree and the law on its binding force is unsettled. A


https://www.barandbench.com/columns/who-will-keep-the-keeper

Full Bench of the Madras High Court held in 2021 that a State commission’s recommendations bind the
government, subject to judicial review. Other courts have been less definite. Uncertainty is where
recommendations go to die.

This is where the constitutional courts come in, with care. The Supreme Court has walked this road before. In DK
Basu, while monitoring its directions on custodial violence, it directed States to constitute State Human Rights
Commissions and fill vacancies. In All India Judges’ Association, it accepted that directions with financial
implications may issue when an institution cannot otherwise perform its constitutional function. It has taken suo
motu cognisance of vacancies and poor infrastructure in consumer commissions. If a consumer forum deserves a
working office, a body that guards life and liberty deserves no less.

The courts also know the limits. Appropriation is for Parliament and the judiciary has repeatedly cautioned itself
against running the executive. So the court should not write a budget. What it can do, through a suo motu
continuing mandamus of the kind used in Vineet Narain, is insist on three things: disclosure, timelines and
reasons. Let the Union and the States place on affidavit their sanctioned and vacant posts, the budgets the
commissions sought against what they received, the fate of every Section 18 recommendation, and the status of
Human Rights Courts under Section 30. Then let them file time-bound plans and explain every shortfall. Sunlight,
not substitution, is the judicial tool.

None of this is a brief against the government. A strong commission is cheap insurance. It settles grievances
before they become litigation, flags systemic failures before they become scandals and lends India a credible
voice in international forums. The reforms are modest: publish the selection process and shortlists; fill posts
before they fall vacant; amend Section 11 so that the Commission selects its own Secretary-General; build an
investigative cadre of its own, with clear recusal rules, so that police officers are not asked to sit in judgment over
colleagues; and place complaints, timelines and compliance on a public dashboard. Some of this needs an
amendment to the Act; none of it needs an amendment to the Constitution. All of it needs will.

Justice Ramasubramanian’s sharpest warning was that rights are now threatened by more than the State.
Algorithms decide who receives welfare; personal data is harvested and traded; heatwaves and floods fall hardest
on the poor. The Supreme Court has recognised privacy as a fundamental right in Puttaswamy and, in MK
Ranjitsinh (2024), a right against the adverse effects of climate change. A commission built for the problems of
1993 cannot police the harms of 2026. It needs dedicated cells for digital rights and climate harm, staffed by
technologists and scientists as well as lawyers.

A trial by fire is not a calamity. It is a chance to show what an institution is made of. The NHRC will face one in
Geneva next month, but it faces one every day in police lock-ups, prisons and flood-hit villages. The government
can pass that test by funding the Commission and freeing it. The Commission can pass it by acting without fear.
And the courts can ensure, with restraint and with resolve, that the keeper of the constitutional promise is never
left empty-handed.

E Vijay Anand is an Advocate practising at the Madras High Court.

Views are personal.
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Telangana: Identify begging hotspots by October 25, civic bodies told

The recommendations call for identifying areas with high concentrations of people engaged in begging and
assessing their numbers to plan targeted interventions.

S Bachan Jeet Singh Updated on: 17 Oct 2026, 9:31 am 2 min read

HYDERABAD: The Municipal Administration and Urban Development (MAUD) department has set October 25 as
the deadline for the Greater Hyderabad Municipal Corporation (GHMC), Cyberabad Municipal Corporation (CMC),
Malkajgiri Municipal Corporation (MMC) and other urban local bodies (ULBs) to implement the National Human
Rights Commission’s (NHRC) recommendations on beggary and submit action-taken reports.

The measures focus on identifying begging hotspots, extending welfare benefits, rehabilitating vulnerable people
and taking action against organised begging networks and trafficking groups under relevant provisions of the
BNS.

The directive follows recommendations adopted by the NHRC after an open house discussion in New Delhi on
“Rethinking Beggary: Bridging Gaps between Policy, Practice and Dignity".

The Telangana Mission for Elimination of Poverty in Municipal Areas (TMEPMA) has instructed civic bodies to
implement the recommendations and submit detailed compliance reports. Additional Commissioners handling
Urban Community Development in GHMC, CMC and MMC, along with MEPMA Project Directors and District
Mission Coordinators, have been tasked with overseeing implementation.

The recommendations call for identifying areas with high concentrations of people engaged in begging and
assessing their numbers to plan targeted interventions. Civic bodies have also been asked to organise outreach
programmes to facilitate Aadhaar enrolment at shelter homes and identified hotspots, enabling eligible people to
access government welfare schemes.

The NHRC has proposed a uniform understanding of beggary across ULBs and consultations with the State
Government on its decriminalisation, in line with relevant judicial pronouncements. Officials have also been asked
to prepare a consolidated list of eligibility criteria, benefits and exemptions under social welfare schemes.

Other recommendations include issuing identity cards to facilitate access to welfare benefits, linking skill
development programmes to market requirements and corporate partnerships, and ensuring voluntary
admission to shelter homes instead of coercive institutionalisation.

The commission has stressed family-based rehabilitation, particularly for children pushed into begging by socio-
economic vulnerability. Sports and after-school programmes, family tracing and reunification have also been
recommended to prevent children from returning to begging.
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ABVP demands apology from MP school over Class I student's fancy dress marking democracy ‘absent’

For the school, the matter became a damage-control exercise. Principal Babu John said the episode was being
taken seriously.

Express News Service Updated on: 17 Oct 2026, 7:23 pm

2 min read

BHOPAL: A fancy-dress performance by a Class I student at a missionary school in Madhya Pradesh’s Guna district
has triggered a controversy, with Akhil Bharatiya Vidyarthi Parishad (ABVP) workers demanding a public apology
from the school over a skit highlighting unemployment, corruption and other issues while depicting democracy as
absent.

ABVP workers visited Christ Senior Secondary School and submitted a memorandum to the principal, setting a 72-
hour deadline for an apology. Divyansh Bakshi, an ABVP worker, alleged that children had been deliberately used
to play politics and described the performance as reflecting an “urban naxal” mindset. He also demanded an
apology from the girl's parents.

The controversy centres on a fancy-dress competition in which the Class I student appeared with a cloth tied over
her mouth and a placard reading, “Unemployment and Corruption: Present, Democracy: Absent.” The
performance was titled Sarkar ki Pathshala (Government's Schoolhouse).

The placard listed 10 entries, marking unemployment, hatred, corruption, terrorism, inflation, poverty, vote theft,
paper leaks and scams as “present”, while democracy was marked “absent”. The presentation used the familiar
school ritual of roll call to comment on governance and public issues.

The child is reportedly the daughter of a Congress leader, though the family’s own account has not been reported.
For the school, the matter became a damage-control exercise. Principal Babu John said the episode was being
taken seriously. A notice was issued to the class teacher, and a written explanation went to the District Education
Officer.

That officer, Samar Singh Rathore, said no such explanation had reached his office when he was asked. He said a
committee would be formed, and that action would follow whatever facts it finds.

Then the matter reached Delhi. The National Human Rights Commission, with a bench headed by NHRC member
Priyank Kanoongo, took cognisance of the matter, under Section 12 of the Protection of Human Rights Act, 1993.
Notices went to the state’s Principal Secretary (School Education), the Guna district collector, the Guna district
education officer and the school's missionary management.

A fancy-dress performance by a Class I student at a missionary school in Madhya Pradesh’s Guna district has
triggered a controversy, with Akhil Bharatiya Vidyarthi Parishad (ABVP) workers demanding a public apology from
the school over a skit highlighting unemployment, corruption and other issues while depicting democracy as
absent.

ABVP workers visited Christ Senior Secondary School and submitted a memorandum to the principal, setting a 72-
hour deadline for an apology. Divyansh Bakshi, an ABVP worker, alleged that children had been deliberately used
to play politics and described the performance as reflecting an “urban naxal” mindset. He also demanded an
apology from the girl's parents.

The controversy centres on a fancy-dress competition in which the Class I student appeared with a cloth tied over
her mouth and a placard reading, “Unemployment and Corruption: Present, Democracy: Absent.” The
performance was titled Sarkar ki Pathshala (Government’s Schoolhouse).
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The placard listed 10 entries, marking unemployment, hatred, corruption, terrorism, inflation, poverty, vote theft,
paper leaks and scams as “present”, while democracy was marked “absent”. The presentation used the familiar
school ritual of roll call to comment on governance and public issues.
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Women'’s Groups Protest At Delhi Police HQ Over Alleged Sexual Violence During SIR Protests | News18

Last Updated: October 17, 2026, 13:07 IST

Breaking News

Women's groups and activists marched to the Delhi Police Headquarters on October 17, demanding accountability
and legal action over allegations of sexual harassment and assault during protests against the Special Intensive
Revision (SIR) of electoral rolls. The allegations relate to the October 3 demonstration in Delhi, where three
women journalists accused police personnel of sexual harassment and inappropriate conduct. Delhi Police
referred their complaints to the Crime Branch for investigation. The National Human Rights Commission (NHRC)
has also taken suo motu cognisance of the reported incidents and sought a detailed report from the Delhi Police
Commissioner.
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India rejects report by UN human rights expert that says Indian youth face retaliation, terms claims as 'hearsay'
India has rejected as "hearsay" a report by a UN human rights expert that has taken note of the "satirical political
movement" created by the country's youth, with New Delhi calling on the expert to "verify"

Published on: 17 Oct 2026, 12:51 pm

United Nations | India has rejected as "hearsay" a report by a UN human rights expert that has taken note of the
"satirical political movement" created by the country's youth, with New Delhi calling on the expert to "verify"
before vilifying issues using unverified claims.

First Secretary in the Permanent Mission of India to the UN Anuj Swarup delivered the national statement at the
81st Session of the UNGA Third Committee at the interactive dialogue with the Special Rapporteur on the rights to
freedom of peaceful assembly and of association.

Swarup voiced objection to the report of the Special Rapporteur on Freedom of Peaceful Assembly and
Association Gina Romero, calling out her assertion that young people in India face retaliation or stigmatisation for
discussing mental health or gender justice.

Swarup said Romero merely cites "unnamed submissions" in the footnote.

"A sweeping charge against the world's largest youth population, resting on anonymous and unverified claims, is
not evidence. It is hearsay dressed up as a UN report, and my delegation rejects it outright," Swarup said.

"A mandate holder who relies on anonymous inputs to generalise for 1.4 billion people does a disservice to the
very mandate she holds. We urge this Special Rapporteur to verify before she vilifies and to bring the required
rigour and fairness in her reports," he said.

In her report, Romero notes that in India, young people created a "satirical political movement", a reference to the
Cockroach Janata Party, and said that "young people from India reported retaliation or stigmatisation for
discussing mental health or gender justice."

Swarup further emphasised that "this level of arbitrary report writing is precisely the reason that the United
Nations and its institutions have lost credibility." He said that in India, these freedoms, together with freedom of
speech and expression, are guaranteed to every citizen under Article 19 of the Constitution, and are protected by
an independent judiciary, a free press, and an empowered National Human Rights Commission.

India also termed the report ironic, taking note of the "satirical political movement" created by the country's
youth.

"In which repressive State does a satirical youth party question the government, marches on the capital, and then
sits across the table with senior national leaders," Swarup said.

He pointed to the High Commissioner for Human Rights' comment in the Human Rights Council last month that
dialogue with young leaders is far more effective in the context of youth-led movement in India.

"Perhaps that update escaped the Special Rapporteur's attention," he said, adding that when students protested
this summer over irregularities in public examinations, the government engaged constructively with the youth.
Within weeks, the Indian Parliament amended the Public Examinations Act, doubling punishments for paper
leaks, carried out a systemic examination overhaul, and created fast-track courts in every state, specifically
dedicated to prosecuting individuals involved in exam fraud, he said.

"This is the true testament of democracy in action. Youth represents our strength and shared future," he said, as
he cited Prime Minister Narendra Modi's words that youth capability will become India's capability, and their
success will take India's success to new heights.
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Further, over five million young people took part in the Viksit Bharat Young Leaders Dialogue this year, shaping
national priorities directly with the Prime Minister.
Several ministers, including Prime Minister Modi, continue to engage with youth of the country directly and

through social media, he said.
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ED detains kin of Punjab CM Bhagwant Mann’s wife in alleged Rs 5-crore bribery case

Sources said Grewal was initially asked to appear before the High Intensity Unit (HIU) in the national capital on
October 7, for which he sought an adjournment.

Harpreet Bajwa Updated on: 17 Oct 2026, 4:54 pm 2 min read

CHANDIGARH: The Enforcement Directorate (ED) has intercepted Amardeep Singh Grewal, a relative of Punjab
Chief Minister Bhagwant Mann'’s wife, Dr Gurpreet Kaur, at Indira Gandhi International Airport in Delhi in
connection with an alleged Rs 5-crore bribery case linked to her.

Grewal was intercepted under a look-out circular (LOC) issued by the ED. He was brought to the ED headquarters
in Delhi for questioning, and the agency is questioning him in connection with the case. His formal arrest is being
considered, sources said.

Grewal is described as the brother-in-law (saadu) of CM Mann, as Mann's wife’s cousin is said to be married to
Amardeep. Meanwhile, a state government spokesperson has repeatedly denied any relationship between the
chief minister and Amardeep.

Grewal is associated with East Sunshine Production Private Limited and has links to the Punjabi film industry. His
film credits include Maujaan Hi Maujaan (2023) and Snowman (2022), both with overseas production or release
connections.

The ED had earlier summoned Grewal twice for questioning in connection with an alleged Rs 5-crore bribery case
in which the name of Chief Minister Mann's wife, Dr Gurpreet Kaur Mann, had also cropped up, but he did not
appear before the agency.

Subsequently, an LOC was issued against him, following which he was detained at the Delhi airport on Saturday.
Sources said Grewal was initially asked to appear before the High Intensity Unit (HIU) in the national capital on
October 7, for which he sought an adjournment. He was later asked to appear at the ED’s Delhi office on October
9, but he skipped the summons.

It is not clear whether the apex investigating agency has registered a separate case under the Prevention of
Money Laundering Act (PMLA). However, sources said the central agency initiated a money-laundering probe after
allegations surfaced that Grewal had demanded Rs 5 crore to scuttle an investigation.

Last month, Dr Gurpreet Kaur Mann filed a criminal defamation case against Shiromani Akali Dal MP Harsimrat
Kaur Badal, her brother and party leader Bikram Singh Majithia, and Congress MLA Sukhpal Singh Khaira. She
alleged that they had made false allegations accusing her of helping protect a rape accused.

The matter came to light during an independent probe by the Punjab Human Rights Organisation (PHRO), led by
former Punjab and Haryana High Court judge Justice Ranijit Singh, which had also named Dr Gurpreet Kaur Mann.
However, she has categorically denied any link or association with the case on multiple occasions and has sent a
defamation notice to the PHRO.

In April this year, the father of a woman alleged that she had been abducted by Gurvinder Singh alias Guri Chahal,
of Mohali. An FIR was registered in Amritsar on April 29, and the woman was rescued on May 1. Chahal was
arrested on May 13 but was released on bail in mid-July.

Later, allegations surfaced that Rs 5 crore had been sought to facilitate efforts to have the criminal case
withdrawn or settled. On August 22, the National Human Rights Commission (NHRC) separately took cognisance
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of the controversy and issued notices to the Chief Secretary and Director General of Police of Punjab, seeking an
action-taken report.
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India Rejects UN Expert's Report on Youth Rights, Calls Claims ‘Hearsay’

Idia rejects a UN report on youth rights, disputes its claims, and defends constitutional freedoms and examination
reforms

Outlook News Desk, Curated by: Abhishek S Yadav, Published at: 17 October 2026 1:42 pm

Summary of this article

India rejected a UN report alleging discrimination against youth discussing mental health and gender justice.
Diplomat Anuj Swarup called the report’s claims unverified and defended constitutional freedoms.

He highlighted government reforms addressing student concerns over examination irregularities.

India has rejected a report by the UN human rights Rapporteur Gina Romero, which said that young people in the
country face retaliation or stigmatisation for discussing mental health or gender justice. New Delhi has called on
the expert to "verify" before releasing any statement.

India’s First Secretary Anuj Swarup was speaking at the 81st session of the UN General Assembly’s Third
Committee. He defended the country’s constitutional protections for free speech and peaceful assembly, calling
the report's approach arbitrary, according to PTL

In the Interactive Dialogue with the Special Rapporteur on the rights to freedom of peaceful assembly and of
association, Swarup said, “In India, these freedoms, together with freedom of speech and expression, are
guaranteed to every citizen under Article 19 of our Constitution, and are protected by an independent judiciary, a
free press, and an empowered National Human Rights Commission.”

The UN report comes as protests in India call for Chief Election Commissioner Gyanesh Kumar to resign over voter
roll revisions.

The Indian delegate also pointed out that the report relies only on unnamed submissions mentioned in a
footnote.

Swarup, in his statement, said, “A sweeping charge against the world's largest youth population resting on
anonymous and unverified claims is not evidence. It is hearsay, dressed up as a UN report, and my delegation
rejects it outright.”

He said the government held constructive talks with students who protested against irregularities in public exams
this summer.

Within weeks, Parliament amended the Public Examinations Act, doubled penalties for paper leaks, reformed the
examination system and set up fast-track courts in every state to prosecute those involved in exam fraud, he
added.

Swarup defended government engagement with youth. He said, “This is the true testament of democracy in
action. Youth represents our strength and shared future,” he said.

He mentioned Prime Minister Narendra Modi's quote that strengthening the abilities of young people would
strengthen India, and their achievements would help the country reach greater heights.
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India Slams UN Credibility: Rebukes claim on youth freedom; Hails constitutional rights & youth role in Viksit
Bharat

WEB DESK October 17, 2026

NEW YORK: India has strongly rejected a report by the UN Special Rapporteur Gina Romero, which falsely alleged
that the young people in the country face retaliation or stigmatisation for discussing mental health and gender
justice. Delivering India's sharp response at the 81st session of the United Nations General Assembly (UNGA) Third
Committee, First Secretary Anuj Swarup urged the expert to uphold evidence-based reporting and questioned
reliance on anonymous submissions. New Delhi also hailed the constitutional safeqguards, credible engagement of
the authorities with young protesters and youth participation in national development.

"Precisely the reason the UN has lost credibility"

"Heresy dressed up as UN report"

India hits out at UN over using "anonymous submissions" on so called "youth repression" in India.

Indian diplomat @Anuj_Swarup : pic.twitter.com/FkTpUVO3wO

— Sidhant Sibal (@sidhant) October 17, 2026

India questions evidence behind the baseless UN Special Rapporteur’s claims

India’s First Secretary to the UN, Anuj Swarup, challenged the findings presented by Gina Romero, the UN Special
Rapporteur on the rights to freedom of peaceful assembly and of association, during an interactive dialogue at
the UNGA Third Committee. Swarup objected to Romero's assertion that young people in India had reported
retaliation or stigmatisation for discussing mental health or gender justice. He argued that the report relied on
unnamed submissions without providing sufficient evidence to substantiate its broad claims.

“A sweeping charge against the world's largest youth population, resting on anonymous and unverified claims, is
not evidence. It is hearsay dressed up as a UN report, and my delegation rejects it outright”, Swarup said. He
questioned the credibility of drawing conclusions about a country of approximately 1.4 billion people on the basis
of anonymous inputs, urging the Special Rapporteur to exercise greater scrutiny and fairness while preparing her
reports.

“A mandate holder who relies on anonymous inputs to generalise for 1.4 billion people does a disservice to the
very mandate she holds. We urge this Special Rapporteur to verify before she vilifies and to bring the required
rigour and fairness in her reports”, he added. Swarup also criticised arbitrary reporting, arguing that such
practices undermined the credibility of the United Nations and its institutions.

Cockroach Janata Party reference in the report

The key point in the false report was, Romero referring to the Cockroach Janata Party (CJP). Cockroach Party was
cited in the report alongside concerns about the treatment of young people. India outrightly rejected the
assessment and asked, if the state was repressive how will they allow protestors to question the government,
organise demonstrations and engage with senior national leaders. The very fact that the protests, scrutiny of
government and engagement with national leaders are allowed, dismantles the fake report of the UN.

“Ironically, the same report notes that young Indians created a satirical political movement. In which repressive
State does a satirical youth party question the government, marches on the capital and then sits across the table
with senior national leaders?” Swarup asked.

India cites Article 19 and constitutional safeguards

Defending India’s democratic framework, Swarup said freedom of peaceful assembly, association, speech and
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expression was guaranteed to citizens under Article 19 of the Constitution. He noted that these rights were
supported by institutional safeguards, including an independent judiciary, a free press and an empowered
National Human Rights Commission(NHRC).

The Indian diplomat further said that the Parliament amended the Public Examinations Act, doubled punishments
for paper leaks, undertook an overhaul of the examination system and established fast-track courts in every state
to prosecute those involved in examination-related fraud. “This is the true testament of democracy in action.
Youth represents our strength and shared future”, Swarup reiterated.

India maintained that the existence of these constitutional protections and institutions was central to assessing
the country’s civic space and the ability of citizens, including young people, to express their views. The diplomat's
response placed particular emphasis on the distinction between allegations and verified evidence, arguing that
international assessments should reflect the reality of India’s democratic institutions and youth participation.
Romero’s UN report and fake allegations against India

Romero had raised concerns in posts on X about the treatment of peaceful youth protesters in India, alleging
excessive force and arbitrary detention. She also alleged that more than 2,500 protesters had been sent to remote
detention centres without legal support, with some facing torture or sexual assault. Her posts further alleged the
seizure of phones, deletion of protest-related material and restrictions on internet access. However, Delhi Police,
security officials have on multiple ocassions clarified that such allegations are baseless and not backed by
evidence.

Five million youth participants in Viksit Bharat dialogue

Highlighting the government's efforts to involve young people in policymaking, Swarup cited the Viksit Bharat
Young Leaders Dialogue, which he said attracted more than five million participants this year. He said that the
young people contributed to shaping national priorities through direct engagement with Prime Minister Narendra
Modi, while the Prime Minister and several Union ministers continued to interact with youth both in person and
through social media.

Citing PM Modi's emphasis on the role of young people in India's development, Swarup said that their capabilities
and achievements would contribute directly to the country’s progress. New Delhi reiterated that the international
human rights reporting must be grounded in verifiable evidence, consistent standards and a fair assessment of
the circumstances being examined, otherwise the UN will lose its credibility.
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‘Verify before you vilify’: India rebukes UN Rapporteur over claims on youth rights and protests

India has rejected a report by UN Special Rapporteur Gina Romero, questioning its claims that young people in
the country face retaliation or stigma for speaking about mental health and gender justice

FP News Desk|Oct 17, 2026, 13:49:29 IST

India has rejected a report by UN Special Rapporteur Gina Romero, questioning its claims that young people in
the country face retaliation or stigma for speaking about mental health and gender justice.

New Delhi said the allegations relied on anonymous and unverified submissions, calling the report an example of
arbitrary reporting that has weakened the credibility of the United Nations and its institutions.

Speaking at the 81st session of the United Nations General Assembly (UNGA) Third Committee, India's First
Secretary Anuj Swarup strongly criticised the report during an interactive dialogue with Romero, who oversees the
mandate on the rights to freedom of peaceful assembly and association.

The rebuttal comes amid youth-led protests in India against Chief Election Commissioner Gyanesh Kumar.

India questions evidence behind UN report

Swarup argued that the report had made sweeping claims about India's young population without providing
verifiable evidence to support them.

“A sweeping charge against the world's largest youth population resting on anonymous and unverified claims is
not evidence. It is hearsay, dressed up as a UN report, and my delegation rejects it outright,” he said.

He also questioned the report's assertion that young Indians faced retaliation or stigmatisation for discussing
mental health and gender justice, noting This level of arbitrary report writing is precisely the reason that the
United Nations and its institutions have lost credibility,” Swarup said.

He maintained that India guarantees freedom of speech, peaceful assembly and association under Article 19 of
the Constitution.

These rights, he said, are protected by an independent judiciary, a free press and the National Human Rights
Commission.

India cites youth movement, government dialogue

Countering the report's assessment of civic space for young people, Swarup pointed to the emergence of the
satirical Cockroach Janta Party (CJP), whose members participated in protests and subsequently held discussions
with senior national leaders.

He questioned how such political expression and engagement could take place in a repressive environment,
referring to the dialogue between Union ministers and the CJP delegation following the July protests.

Swarup also cited remarks by UN High Commissioner for Human Rights Volker Turk at the Human Rights Council
last month, saying Turk had highlighted dialogue with young leaders as a more effective response to youth-led
movements in India.

The Indian diplomat further referred to the government's engagement with students protesting irregularities in
public examinations, saying authorities had taken steps to address examination fraud.

India calls for greater scrutiny

Highlighting young people's role in national development, Swarup cited the Viksit Bharat Young Leaders Dialogue,
which brought together more than five million young people to discuss national priorities.

He urged Romero to exercise greater caution and fairness while preparing reports, arguing that allegations
concerning a population of 1.4 billion people required rigorous verification.
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“A mandate holder who relies on anonymous inputs to generalise for 1.4 billion people does a disservice to the
very mandate she holds,” he said, urging the rapporteur to “verify before she vilifies”.

Romero is a Colombian human rights advocate serving as the UN Special Rapporteur on the rights to freedom of
peaceful assembly and of association.
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‘Arbitrary, unverified’: India rejects UN rapporteur’s allegations on youth protests

India has rejected UN special rapporteur Gina Romero's allegations about the treatment of young protesters in
the country. At the UN General Assembly, Indian diplomat Anuj Swarup questioned the report's reliance on
anonymous submissions. He defended India’s constitutional freedoms and urged Romero to verify her claims.
Adan Khan Published: 17 Oct 2026 03:58 PM

New Delhi: India strongly rejected UN special rapporteur Gina Romero’s allegations that young people face
retaliation or stigmatisation for speaking out on mental health and gender justice. It called her report arbitrary
and questioned its reliance on unnamed sources.

First Secretary Anuj Swarup delivered India’'s response at the 81st Session of the UN General Assembly's Third
Committee. The exchange came amid protests demanding Chief Election Commissioner Gyanesh Kumar's
resignation over voter roll revision.

India defends freedoms

Swarup said India's Constitution protects citizens' rights to expression and peaceful assembly.

“In India, these freedoms, together with freedom of speech and expression, are guaranteed to every citizen under
Article 19 of our Constitution, and are protected by an independent judiciary, a free press, and an empowered
National Human Rights Commission,” Swarup said in the dialogue with Romero.

He accused the report of “merely citing unnamed submissions in the footnote.”

“This level of arbitrary report writing is precisely the reason that the United Nations and its institutions have lost
credibility,” he added.

Romero's protest allegations

In posts on X on October 10, Romero alleged that authorities used excessive force against peaceful young
protesters and detained them arbitrarily. She also alleged restrictions on the press.

According to Romero, more than 2,500 protesters were sent to detention centres in remote locations without
legal assistance. She further alleged torture or sexual abuse.

Swarup rejected the report’s evidentiary basis.

“A sweeping charge against the world's largest youth population resting on anonymous and unverified claims is
not evidence. It is hearsay, dressed up as a UN report, and my delegation rejects it outright,” Swarup further said.
Youth participation cited

The Indian diplomat pointed to young people’s political participation and meetings with senior leaders to
challenge the report’s assessment.

“Ironically, the same report notes that young Indians created a satirical political movement. In which repressive
state does a satirical youth party question the government, marches on the capital, and then sits across the table
with senior national leaders?”

Swarup also referred to UN human rights chief Volker Turk’s September remarks favouring dialogue with young
leaders.

Call for verification

Swarup urged Romero to apply greater rigour and fairness.

“Chair, a mandate holder who relies on anonymous inputs to generalise for 1.4 billion people does a disservice to
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the very mandate she holds. We urge this special rapporteur to verify before she vilifies and to bring the required
rigour and fairness in her reports,” he said.
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ED Detains Punjabi Film Producer Amardeep Grewal At Delhi Airport In Rs 5 Cr Bribery Case

by OMMCOM NEWS October 17, 2026 in Nation

New Delhi: Punjabi film producer Amardeep Singh Grewal, who is under investigation by the Enforcement
Directorate (ED), was detained at Delhi airport on Saturday under a Look Out Circular (LOC) in connection with an
alleged Rs 5 crore bribery case linked to Punjab Chief Minister Bhagwant Mann’s wife, Dr Gurpreet Kaur.
According to sources, Grewal, who is the brother-in-law of Bhagwant Mann was detained by immigration officials
on the basis of the LOC issued against him. The ED is currently questioning him in connection with the case.
Grewal is a known name in the Punjabi film industry and is associated with M/s East Sunshine Production Pvt. Ltd.
The company has produced films such as ‘Maujah Hi Maujah’ (2023) and ‘Snowman’ (2022), which also have
overseas production and release links.

The case is linked to a rape case registered in Amritsar and Mohali. It is alleged that Grewal demanded Rs 5 crore
in exchange for the cancellation of the FIR or termination of the investigation.

The allegations surfaced during an enquiry led by former High Court judge Justice Ranjit Singh and in a petition
claiming that the alleged demand was made in the name of Dr Gurpreet Kaur Mann, the Chief Minister’s wife.
However, Dr Gurpreet Kaur has strongly denied the allegations and issued a legal notice to the judge.

Following the controversy, the National Human Rights Commission (NHRC) took cognisance of the matter and
sought reports from the Punjab Chief Secretary and the Director General of Police (DGP). The matter subsequently
reached the Punjab and Haryana High Court.

The ED initiated a money laundering investigation into the case and summoned Grewal to appear before its High
Intensity Unit (HIU) in Delhi on October 7. He sought an adjournment and was subsequently summoned for
October 9, but failed to appear, according to the available information.

Meanwhile, acting on the High Court’s directions, the Central Bureau of Investigation (CBI) registered an FIR
against Rajbir Singh Ghuman, an Officer on Special Duty (OSD) in the Chief Minister’s Office, and others. The
agency also launched a search operation.

The ED is now questioning Grewal about alleged financial transactions and the movement of funds in connection
with the case.

-IANS-
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JPSC-JSSC uterm gerR <l AT R geslH, ST Aa1 &Y fieprad .k NHRC 3 gagad) & #irft Raid

TG ;- 9SS A% / Posted by Puja Deb October 17, 2026

YAETE : STRES wlich JaT AT (JPSC) 3R SRS FHHAR Ig+ mNT (JSSC) ht utemait & GUR 3R urgffar & 77 ot A =
A T BT Y fRAPrIa R A AFaErf@eR ST (NHRC) = O34 foran 81 & A1 98t faard & fesraa oR e & eiarg &
TOUOU} Y AifeT SR &R SIRIGT Y ST et 3fR &1 ItaTg & Hftar Ruié diua & fAcer i@ar &1 smaiT i dis 3 aHa sifder dreror
Jrfafaad, 1993 &Y &1 12 & dgd Ig HhrRaTs & gl

TSt famdt = ST ent At fRYeprard # STRIT eI foh JPSC-JSSC Repi e o 2rifaguf faty-gasi & SR 38 &fdd dR W gfers &t
3R @ W faa | fAehrrd & SR, UeiH & 916 Id T 12:30 ISt Gfeld & &l aTg I9ch BR Ugd | 311 aTaT & foh 39 g
@ uRaR & Tewl # 53 3R AFfde R dar g3l

B a1 3 9197 3R 37 BTl & e mafAd gt fhy s ur oft f&iar s1ard 81 3=iR s & At B prars iy w7 i ot o
TET AFETSHR SRINT 7 eFaTE & qaeadt @ Sifg Ruié aaq &t 81 gfas &t Ruté fAem & a1g ame § ot &6l srarg aa ghft|
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Source: https://thefollowup.in/impact/news/nhrc-takes-a-firm-stance-on-

demands-for-jpsc-jssc-exam-reforms-seeks-an-investigation-report-from-
the-dhanbad-ssp-within-two-weeks-85733.html

JPSC-JSSC witerm Gur <t 7T ik NHRC 9%, 1€ SSP € &f dtrg | #Afft s Raré

BY Raj Gupta Oct 17, 2026

BEC) 4

Dhanbad News: 3TR&@s & JPSC 3fR JSSC wiemsii § R d gRafRiar (Transparency) & | &t ooy STiGIe B Tg BT i
frprId TR g AETEeR ST (NHRC) 3 9% $@ 319 &1 BT AdT 98! [dart & fIsrd IR ST = eFaTg & aks giow
arefteres (SSP) ot Aifed (Notice) STRT &= ATHe &t ST1d (Investigation) @A 3R g TtTg & fiar Rulé (Report) Hiu= @1 fAger
faan g1 e # faty-ueei & a1e g 6t sfda sRaTs (Action), &R 37d &R ugem 3R BT & & mafidh! (FIR) &t iy s
SEE RO S

gt faart 6 fReprad w s 7 forar g3

JPSC-JSSC udtgmait # gar 3R well ufehar # urafRfar gRfeaa s & A @l dew gu faRly-aei & Sk o Ad1 <ist faart &
1Y AT Yfeld HRATS el AT AR AFETEBR SRINT deh Ug| <ist faart 3 mal et usf foiae Amvel # g&aiy & 3k
HIRATS Y 7T Y oft | AR TR WA wd §T ST A Aa 1SR Freror ifafad, 1993 &t 4Ry 12 & dgd BRaTS &l 8

1A 12:30 &t BR Ugd! gferd, gRaR # 53 &1 3R

farerad & SIgER, JPSC-JSSC Rpid w9 &t ok & Saiford erifaquf foRter-uge & a1g 31d &dte 12:30 It Yferd & &t arg= 98t
femt & &R g | [RAprdeRdl 3 SIRIT o 8 fh 39 e & 3 uRaR & Gewdl | W & ATgiet 9aT gait 3R I Ar{ae war
T AT AT UST| §9 Hae § SIRINT A AT chl ST 1Y ST ehl SR ehl &4 H I&d §U 4=alTq & SSP & Ruté #iht g1

BHE & Qs mafAdht gof g ur oft 31w gara

BT a1 98! faart 7 erg-t fAepraa § 3ot afgd o S & Rt At gof fohy ST wR oft fiar stars €1 S+et amer JPSC 3R
JSSC udtemait & GuR o o7l gfshar # graffar 6t 7wt A oy me fRtg-uee= & g1 81 fRishraa # gfe &l &fdd wRars ot
e AT 33T 71T &

3 g # 3+ gt S R

AET AFATERR RINT A &9€1G & SSP oht 3RIGT hl ST R &t FTg o Hiar Rulé uigd &ert o1 fAder faan g1 ore g9 At &
gferd &l st Rulé Agayquf giftl RUlé & ama 3 aret a2t & SR IR ST 31T <l shiRdaTs WR [daR &R Hehd 81 fthelgr,
fYeraa & e T SR Y W= gfY 3R gfoT ot uer e o1 |Thl 81
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Tehl & 37eR T T &, T @MY’ y3er i gR gfe Tt & CCTV &R e Y /i

20 hours ago new delhi

FihY & 3feR T gYaT 8, T fa@m! g it &R gfrw dht F CCTV FR &= i A7

TS T ST HERTSHIST $%h; IR UaeT § AMATYeR] i & 3R gfes yumedt # urafRiar @ & fae geatdse i AR uig (&)-
TISER - FTeToit @t TOifved Ud aier Ay gee) 3 AEg ArFanf@er 3T (NHRC), 718 et ot o= forar &1

I U # et foh gufta @i & Fden & &g o=t & CCTV at o1 71q 8, @ifch hRit Y = & gferd o1 ol ot uget gfors <ifosan & &
STt 81 <fRat § CCTV 9 814 & AFaidehR g4 3R geiagR ol W1 §1¢ STdT & | HgRIsiiS oY HiHradt forel # ag fRafa ek
Tagafa g1

T3 & &R foret il udes gfer didhl & aicR ofik uReR # siffeat-difdat CCTV &R e Srd |

1T § DSTE Ak & AT 77ehT haTT e la fRT=0T wat (Central Control Room) & ST ST

UEdldhe Uis T A1 & foh 39 her 9 faiffar srivunel! & uraffar smerft afik At & sifeierri bt grerm gt wonrt | AgRISTiST 3R
T
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rapporteur-over-youth-protests/story

R = gar wesif iR UN & gty ufadees i Rué ot @rist fhar &

foRYer-ueeit wk UN Ruld o1 vrd 3 fRar Stare, &ret- 3 srparg! ur semfia

g anfag @™ Oct 17, 2026 12:25 pm

T § GaR?

HIehd ST UTel (CJP) T fauer & farte-ugef=t ot do dgad g AFaT9eR faeivst &t RUE &1 vRa 3 Sam @31 81 vra A
RYE et @Tist e gU el fob & SIRIT AT SR {1 g foh 7Tu gt oR simenRd &1 Sgerd I8 (UN) # 9IRS o1k Srgst
&Y A Sgl, " AR A R TN THehRAT TR SR 1 R I Afdem g2 ARTRe ol 3 WdAdg UG  hdl 81"
a9

WEY §idt- YR § g% AN o sifAeafaa & Seic

&Y A Tgl, "R 7 ifaqul §97 3R Fi7e Fi @daar R Ay ufdage (Were WiféaR) Ff R &R e 31 81 vRd & g9
G & e 19 & dgd g% AN o & WdaTg, T gt sie o srfHeafaa 6 wdsrar 3 7 &1 3-ch! gRef Y @as
Jrquifelet, T Wda U9 3R Teh Tererd AP AR SMRINT gIRT bl STTct &1 3Tharg! & SMeR R Rulé amrent UN & et & fan
T gl"

faaafgar

T gl 18 UN & faseafadr- @y

WEY A 31 g, " SR U SaT & TR R T 6l 9ad 981 aT STETEl R $9 dRe ol STUh 3RIY i1 his dgd
gl &1 I8 fAth Uk arharg g, 9 UN RUlé a1 &9 g der fohar ma 81 gt ufafafavise g8 g avg @RSt a1 g1 Ruld foara &t
g HAHMT dXIehl 81 I8 J&I hRUT g, [SIHeh! aoig & TYgerd MY 3R IqG AR < [Agaa-adr @ g 718 81"

CEEIG]

WY h VO] hl FT aTa

TRAR A GaTali o A1 hRIHS STadid chl & 3R GeT H g7 arell eiereht i Ak & ol g I8 81

faenfla WA gar Aqa Hare & dgd A grafAeharet # aeH a1 & fay 50 ara & sifdes gar d1y 3|

I T GAAHRT 32 QU1 BiT &, ST8T JaT ek It ISTHITdeh STigte % hvd 8, ST deh ATd feprerd € ok fhe afvs S
HAY 3 TTY BT TR IS d1d i 87

AT

T & TTHAT?

RIS, TG Y I fALIY g ST AR 7 g1t &t 7 Tep RUIE # gran fohar a1 foh wRa A garaii ot A{es @reed a1 «fiies = R
T & & BRUT IGel hl hIRATS AT Sheieh hl ATHHAT ehe-T USAT gl

gt T 31 YR A SaTe AT &1

AR et & AHATSRR THeE & 3R nifagef G e qun e a9 6 WdFar & SifdeRr! w T T & Ay ufddes &
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cockroach-janta-party/articleshow/135007254.cms

Cockroach Janta Party @ fSish X UN # YR T eledR, hel- '3TthdTal bl RUTE a-Tehe Ut foRar

Curated by: 3f9SITd AR SHTHATE | TAHRACTSR.BIA* 17 Oct 2026, 9:55 am IST

UN criticizes India youth protests: gg= ®eTet Ufddges ST A8RT = S1a+t Rutc & grar fohar o1 foh R & gar AHarfaerRy,

A @ 3R SR SIed TR I1d A IR UdTSHT ol AHAT e 8| HRA fewelAe 3 UelcaR avd gU el foh S &1 SH-RRT
391 garail ot forasTeRs aTd T

UN & YR <hl heRT STaTd- '3TthaTg! et RS a-Tene ter femar

=iTeh: A T AGTEHT (UNGA) &t et afaifd & 819 &1 & SR WRd = gu ot fagiw ufddess (Special Rapporteur) ST
AT (Gina Romero) & gt ot IR & @iist o f3aT 81 g & WRd v afda ofk IsRie eist @y (Anuj Swarup) 3 8=t
&1 RUTE TR g1 TaRreT STaTd g8 39 8T iR o1 gfE arel $7qed W snenmRa 'srthdTe’ R 3 81 WRd = el & s srhatel &
MR TR RUTE sTeRe gu & der o foam mam &1

RIS YU Werel Ufddges Sfi1 A7) A sro-it Rl # qrar fasan o foh R # gar Arandeanri, Al @y ok sisy sfed )
T X TR TATSHT ehl AT X &1 R = g g ht fAy gfadaes Siar B & 34 arat @l i avg @it a e g e et
a7 o7 foh 321 H gar AR W@y a1 dfffes IR R Tt et & BRUT IG5t Y HRATS AT heich bl AMHAT hed &

YR Y A HRARI AT ST WY 3 & Meal H SiaTel o §U ehal foh 3 3TRIY THATH 3R ST SRRl R SeTRd g1
g 9fd ST W A gl foh YR &l Afdem g ATe ot 3 WdadIg UG  ohedl g

'3 19 & dgd & ANIRE Ht  WFdTd'

WEY A Thgl "R 7 LMifaqul §97 3R Ti7e+ Fi TWdFarR Ay gfddee (were WiféR) &t Ruic R & fear &1 Ra § gar

e & argede 19 & dgd g% AN o & WdFaTg, a1 gt aier 3R srfHeafaa 6 wdsar & 7 &1 g-cht grerm U w@as
Jrquifelert, T Wda U9 3R Teh Tererd IF AHaTf@ehR SR gRT 6t STt 81

Rahul Gandhi Protest: & § gaT ©1F AdT Siad fasig? uaei & rget el T 3118 FoR

guq § gg Ruld 08 g9y | Hidt 778 8 Sia WRd # 93 gATE ARG T FAR & R&eh garsii &l a8 TAM wR faiy-uasi = w81 81
$Hh! AR HRATT ST 3gST WY = $eXfded Harg & SR AR} el hrigiel! IR HaTel 3aTd gQ hal a1 3R Sraeniid ara
& STYR TR AT Sl T TSI AT TG TR $H G I AU RIT T Pl Tgd Aol &1 Ig (9% Toh 3harg & S8 g RUie &
&Y 3epx U fohar T g1 gAY ufdfAfdesa 58 ot avg @R sear g1’

351 3 ehgl foh fenelt Weret YMETR et forT fohelt St Agd & 1.4 3Ra @l &6 Q31 & faiy U T 37 HYerT Y 3R ITeh! TrAT3HT
Y GG i FTRIAT 81 R = Felrg & foh RUIE daR & arell ot 'STTeitaT dhe & Ugel a2t el g’ et a1fegl

'pIehId STAT UTeT ahT fTeh v T et STame

ST AR & S ST T WIRST e §Q fob WIRA A T3l o folg IStk STTg A 81 T8I & S1gST Wy A JelTs A gu 8 uaefi ok

"leId STaT UTet (CJP) ST ITERUT faa| g1t TaTet fohaT ‘el AT qH-ehRT 321 QT BIdT & ST8T JaT Teh wiTeeh ITST=Tddh STigter

YF A &, AT ek AT fAehTeld & 3R for 321 & aRE dhdlg Hlt Ik A1 AT R daeR d1d &ed 87"

361 gG AHATIHR TGer dieche doh o MUSe AgH QY 7T 39 ST & a1g T Gl S 351wt et o1 foh garaett & a1 anaeia

T gAY AT 8| AdSiAeh wRianet # meafsal il ele B & fRtg-ueeHl iR TR i ufdfehar & fSish avd gu @y 7 &gl &
TRAR A GaTali o A1 GhRIHS STadid chl & 3R GeT H g7 aTell eierelt i Ak & ol Shad I8 81

TR fRweiie A 3 el 'erege] Hgley Ife &l aafa, S ueh fA9y e dith 1€ €, 98 1.4 3Ra &l & IR | &his M= I
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I o forg Rt TR gaeme iR AR 3gar @ oY a8 39 SmieRt & a1 g1 3r=urd g1 84 39 fasiy ufddees & simug avd & foh fneh
Y T het § Ugel & d2 I STid e o 3R 3ot Raté & g rivfizar qam Fsaerar a1
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TR MY & 79 W HRA A 381 FRRT1 5@, CJP Hiewe i wia fdare

By Editor Published On: October 17, 2026

7 Recht

A 7 g T Y Ay g S A8 & I <1t vt gt ey @il a3 @ e 3617 et o & va & ganett ot Al
TR T wfiich <A1 UR T4t I o HRUT IGet hl HIRATS BT ATHAT SheAT IS ¢ | TP MY A WRATI IS 1Aeh STgST W& = g
rea] H STaTe ad §U el foh & SIRIT AT 3R ST STepRT 1R Smenid g1

GG MY AT (UNGA) &t et afafa o 813 951 3 SR 31sT T = ohgll foh YIRd T Efdem g2 AmTies ot 3 Sdadig U
AT &1 3817 hel, "R F erifaquf e o Tire it Tadar W faLiy gg it Rulé w e faar &1 vRa § Gl & srg@g 19 %
T g2 ARG i &1 W13t & T1Y-T1Y et 3fR sifeafa it Tdaar &t R & 7 1 3Ih GRe U W =ATIuTleiehT, I
T U9 3R Teh GAaRT AT AT SRR SIRT gRT ahl Sl &1"

VR 3 U &l gd & 319 TR FaTel 3817

AR bl RV a1 e ehed §T g1 AR & Zarsit & IR H fehy 7T qral & YR R Helel 3311 3ATYeh! Ia & fob g Rald 08 awg #
TS & 519 YR | J& gA1d e A AR & [Tk garail o1 98 G0 W fokter e o« a1 81

TaT Raifér

ST IdT & foh ST IERY T 31T & foh YR | garedi ol AIRIeh WA AT cifieh =a1d UR T4 e o folq §Get el hRaTs aT
TSI chetdh ST HTHHAT AT USdl &1 S5i-t 9ok GHLA H hadl Gedle | H© THATH SIHGIRAT Sl gaTell [GdT g1 YR A §9h Siatd
#H gl foh 39 g ol AT RUIfET 8t a8 Y=g RuT g fSiadhl aoTg @ dgad Uy 3R 3uch! Twmafl i faeqa-iadr & 81 718 g1 31
AR Y R ot e forelt ammerR aeft G- ard e

foha 221 & 0T 3riged &Y goirota?

W&y 7 gl "fage g8 & b 3t Ruld A gz +ff et mar & 16 vt gareit 3 ves aivaraes A stiaie % fakar| fha
SIS G H TSI ol chls QAT STITeHD g AR ¥ HaTel GBS HhdT &, ST deh AT e Tohd & 3R Ohe 321 & aRks Aara
% 1Y IS STl Y TehdT 52" S0+ SJelTg o [ARIE-TGRHT oh J1G hatd AT 3R "shierd ST=a1 el (CJP) & ufafAfdsdsa &
off gg arereita o foteh feka

UN & ATaTieiehR SIRIeRT & ST T fSTeh

IBI UYeRT AY AHETIRR SGeRd eleehe b b [Uoel AGH AT 71T Ueh 941 ol gaTell ad §U ehgl, "R Jearged = fUset
HeIH AFaYeR RYG H Shal AT foh YRd & garail & Aqd aret it o G&H # a1 Ad137l & 1Y STadid el dhal STfech AT
BIdT 81 TG Tg I Ik &1 ° FE s g1t |" WEY A gl foh TRPR = Jarail & 1T HhRIH SIddid hl § 3R GAeT 7 g dredt
gierelt ot Aeh & AT e IaTT &1

35I7 hgl, "eael Hgiey Ueh Ot ufafafd St 1.4 Re ATl & IR § i I I S & AT AW sTHeeial R R gt @ ag
3 I SRS & 1Y 31T & 38! &1 59 59 Ay ufddaes T S1ig ohed & foh fohdl hl 3TeltamT @i § Uge! & el &l STig ek of
3R oot Ro¥d & gt wiefivar aan Fsgerar amg
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